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GOVERNMENT OF TRIPURA
EDUCATION DEPARTMENT

No. F. 10(22-5)-DSE/79(L) Dated, Agartala,
the 7th October, 19835,

NOTIFICATION
In supurs‘(_zs.’sion,of the rules [or recognition of Special

Institutions (Tols, Muktabs and Madrassas) and payvment
of Grant-in-aid to such Institutions, published by the Edu-
cation Department vide their notification No. [7, 7(10)-E/61
duted the 26th February, 1962, to the extent the same relate
to Muktabs and Madrassas only, the Governor is pleased to
make the following rules to  regulate the recognition of
Mukiabs and Madrassas and payment of Grant-in-aid to

such Institutions, namely :— _ :
i. (1) These rules may be called the Tripura Speeial
Institutions {Muktabs and Madrassas) Recogni-

tion and Grant-in-aid Rules, 1983.

(2) They shail come into force on and from the
date of their publication in the Official Gazette.




- (h)

In these rules, unless the context otherwise
requires,

‘Appointing authority’, means the Managing
Committee of an Institution ;

‘Disciplinary authority’, in relation to the
employees of an Institution, means a Committee
consisting of the Chairman of the Managing
Committee of the Institution, the Secretary or
Manager of the Managing Committee and a
nominee of the Director ; _ -
‘Department” means the Education Depart-
m_ent 3

‘Director’ means the Director of School Educa-

tion ;

‘Government’ means the Government of
Tripura ;

‘Institution” means a Muktab or a Junior
Madrassa or a Senior Madrassa recognised by the
Government for Grant-in-aid :

‘Junior Madrassa’ means an educational Institu-
tion imparting lessons in Class—I to V covering
general subjects approved by the Department
along with the religious subjects approved by the
West. Bengal or Assam Madrassa Board.

‘Mukiab’ means an educational Institution im-
parting lessons in Class—I and il covering
religious subjects approved by the West Bengal
or Assam Madrassa Board.

‘Senior Madrassa’ means an educational Institu-
tion imparting lessons in Class—VI to VIII
covering general subjects approved by the
Department and Tripura Board of Secondary
Education along with the higher religious sub-
jects approved by the West Bengal or Assam
Madrassa Board.




3. (1)

(b)

(d)

(a)

(a) A Muktab or a Senior Madrassa or a Junior
Madrassa, managed privately, may apply to the .
Government for recognition and - Grant-in-aid.

The application shall be made in triplicate and
in the prescribed form, addressed to the Direc-
tor and submitted to the Inspector of Schools of
the area concerned by the date as may be fixed
by the Department for the purpose,

A statement of school account of the preceding
Financial Year duly audited by the Assti.
Inspector of Schools of the arca concerned or
any other officer authorised by the Director for
the purpose, should be enclosed with the appli-
cation.

The Managing Committee applying for recogni-
tion of Grant-in-aid shall sign a bond of accep-
tance in the prescribed form and give a written
undertaking that the terms and conditions of
the grant and the rules here-in-aiter appearing
shall be observed. The pond and the under-
taking should also accompany the application.

The Government, may, if satisfied on the recom-
mendation of the Director that a Muktab or
Senior Madrassa or Junior Madrassa, as the case
may be, applying for recognition and Grant-in-
aid, fulfills the conditions here-in-after appear-
ing, accord recognition and sanction grant-in-
aid to such Institutions.

For the purpose of recognition and sanction of
Grant-in-aid, a Muktab or Junior Madrassa oOr
Senior Madrassa shall satisfy the following
conditions, namely ;-—

Land & Building :—

A suitable site and a House with clear title.




(b} Accommodation :—

Sufficient class rooms providing adequate spaee .
. for the scholars, office rooms and common
: room for the teachers.

(¢} Sanitary and other conditions :—
There should be adequate sanitary facilities,
arrangement of supply of drinking water, play-
: - ground 'in the institutions, ®

(d) Minimum Rol] strength :—

The number of students on roll in a_Muktab
shall be not less than 40, and in Junior Madrassa
not less than 80 and in Senior Madrassa hot less
than 100. In special cases, the question of mini-
mum enrolment may be relaxed by the Depart-
ment if there is sufficient Justification.

(e) Teaching staff :—

(1) The teacher-pupil ratio in a recognised
Muktab and Junior Madrassa shall not ordina-
rily be less than 40 :1 and in case of Senior
Madrassa 20 :1, Existing teaching staff on the
date of recogn'tion, if rendered excess in Accor-
i dance with the pupil-teacher ratio prescribed
~above, may however, at the discretion of the
Managing Committee, be allowed to contintie in
service tll such staff  vacate theip posts on
resignation or termination or retirement or
death as the case may be : “Provided that such -«
excess stafl’ shall” not be treated as approved
; staff for detarmining the quantum of admissible
Grant--in-aid (recurring) for pay and allowances
to approved teaching staff of those institntions.
(ii) Where the Managing Committee do not
want to terminate the service of any excess
teacher, the Grant-in-aid {recurring) may be
cistributed amongst the ieachers in ihe ratio ag

may be determined by the Managing Committee,

-_—
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Qualification of teaching and non-leaching staff.
(i) A teacher appointed in a Muitab shail
possess at least the pass certificate of “"Koriana
syamination” [rom a recognised Institution or
Association. . ]

(i) A teacher of Junior  Madrassa must
possess al least pass ceriificate ﬂquivalent to the

VMatriculation examination. that is, Dakhil stage

from a recognised Board.
(iii) A teacher of a Senior Madrassa must
possess at least Iinal Madrassa pass certificate
from a recognised Board.

(iv) The educational qualification prescribed
above may, however, be relaxed by the Govern-
ment in the case of existing teachers, where
necessary.

(v) The age, educational and other . qualifica-
tions of a non-teaching staff shall be the same,
as may be preseribed by the Government for the
non-teaching emplovees of the corresponding
category in the Government schools.

(vi) A person who is not an Indian National
shall fiot be appointed as a teacher or other
emplovee except with the prior special approval
from the Governiment.

(vii) Age of retirement of a teacher or other
employee will be the seme as applicable in the
case of the teachers or other emplovees, as the
case may be, of Government aided Primary
schools in Tripura. The Government may,
however, relax the said condition on merit of
individual case.

Managing Comuniitee.

Every recognised institution shall have a \I"PM-
ing Committece approved by the competent




(i}

authority and for the purpose “The Constitulicn
and Funciions of the Managing CGommittee
{pre-secondary school) Rules, 19817 will apply
mutatis-mutandis.

.Records and Registers.

A recoamqod Institution shail maintain Admis-
sion Register, Teacher’s and Student’s  Atten-
dance Registers, Stock Reg.\lste Cash Book and
Inspection Book. Rules of Admission, transfer
and promotion shall he strictly observed.

Accounts.

All receipts and expenditures for whatever
purpose shall be entered ia the Cash Book anc
the accounts thereofl shall be maintained and
kept upto date.

Inspection.

Inspecting Officers of the Fducation De partme“t
or such other persons as way be deputed by the
Director for the purpose shall have the power
of inspectirg the recognised Institutions.

A recognised Institution s 1all follow the list »f
hohdavs and all such rulcs and instructions as
may be prescribed or enforced by he Govern-
ment {rom time to time.

No Institution in receipt of grant-in-aid from the
Government shall refuse ¢ dmission to any stu-.
dent, otherwise eligible, on grounds of religion,

race, caste, language ete.

No pupil shall be compeiled to attend religions
instructions or take palt in any religious exer-
cises if the parent or guardian has formally

‘communicated his wish thiat the pupil should
"not he so compelled




(iii} A pupil absenting himself from religious instruc-

tion or religious exercisess under the above
clause shajl suffer no disability on that account.

(iv) No pupil shall be refused admission on account

of his not attending any religious exercises or
religious instructions.

GRANT-IN-AID (RECURRING).

The scale of pay and allowances of teachers of

a  Mukiab/Junior Madrassa/Senior Madrassa

shall be the pay scale abplicable to the Matri-
culate pry. teachers of the Government aided
pry. schools provided a teacher fulfills the condi-
tions prescribed in clause 3(3)(f) akove.

The quantum or recurr ng grant-in-aid to be
paid to aa Institution during a particular year
shall be computed in the followirg manner,
namely :

Pay and :llowances of tic approved teachers of
the institi:tions on 100% bhasis.
Contribution of the Institution ir full to the
contributory P.F. Accouats of such approved
teachers where such sche ne has beea extended.
Expenditure on other ct arges at the following
rates :—

i) For an initial enrolment upto 200 pupils

Rs. 250/- per annumni.
if) For every addl. 50 students Rs. 30/- per
© annum.

Note :—"Other charges” includes charges on Printing

& Stationeries, Postage. Eleetric charges, T.AS
and local conveyance, Minor repair and main-
tenance of furniture and fencing ctc. meeting,
conference, prizes, Audit fees, advertising cost
and other contingent item,




(3)

T RB AL 1 E .

iii) The amount specificd above shall be the

- maximum admissible amount of contin-
gent expenditure and Grant-in-aid on this
account shall be limited to the maximum
admissible amount or actual ‘expenditure
on contingency, whichever is less.

From the sum, total of items under 4(2) above,
the {ollowing collections of the institution shall
be deducted :—

(a) Admission fees, (b) Fines, (c) T.C. f{ees,
(dj Miscellancous fees, (e} Interest, it any,
carned by the school f{rom the general fund
including interest on grants received {rom the
Government.

The sum total of items 4(2) minus the sum total
of items 4(3) shall be the admissible grant-in-aid
{or a particular year.

Payment of grant-in-aid to a recognised institu-

tion shall be conditional upon the maintenance

of satisfactory discipline and an acceptable
standard of academic cfficiency.

{a) The Government may suspend or withdraw
the grant at any time if the tone, discipline,
organisation of an institution is f{ound
unsatisfactory or if any of the conditions
of recognition and grant-in-aid laid dowir
in these rules is not complied with.

(b} If it is found that the Mapaging Committee
is persistently in default in regard to
spending  of  Government grants or ifs
proper utilisation causing thereby irregular
practices as a result of which the institu-
tions concerned are put to  hardship and
loss, the Department will have the power
to take action . against the defaunlting
Managing Committee.




(7)

Direct disbursement of grani lo the teachers.
Where the management of an Institution
defaults 1n the payment of salaries to the
teachers of the institution for two consccutive
months, the Director of School Education may,
at his discretion. draw the grant due on salaries
of teachers and disburse it direct to them, On
such disbursement of the salaries by the Direc-
tor of School IZducation, the liability of the
institution for the payment of the salaries of the
teachers concerned shiall be deemed to have heen
discharged. The contingent and other grants
due to the institutions may be drawn and dis-
bursed by the Direclor of Schiool Education or
by an Officer of the Education Department,
authorised by him ;

Mode of payment,

(a) The annual budget of an  Institution
prepared in conformily to the above rules
shall be submitted within seventh March of
the vear through the Inspector of Schools
concerned to the Divector of School Educi-
tion, on the basis of which Grant-in-aid will
be sanctioned in accordance with the pres-
cribed procedures and the rules.

(b) The amount of recurring grants on a
quarterly basis may be sanctioned in
advance. In absence of the budget esti-
mates or pending sanction of the said budget
by the Government, the quarterls grant may
be caleulated on the basis of one fourth
of the actual grant paid during the preceding
vear and released in advance subject to
adjustments as may he necessary,

(¢} The amount of quarterly advance grants in
any [Inancial year may be increased oy
decrcased on the basis of the audited




(2)

id

accounts of the immediately preceding year
and on the basis ol sanctioned budget of the
institution concerned.

Additional advance grants covering both
past and future instalments of zdvance
grants, may be paid to an institution in any
financial year on the basis of unforseen
increase in expenditure resulting from any
Government order, including orders which
have retrospective cffect and for appoint-
ment of addl. staff approved by the Depart-
ment. The quanium of such additional
advance grants shail be limited to the
amount of actual additional requirements as
per relevant Government order. This
advance grants will, however, be adjusted
against final grant to be calculated on the
basis of audited accounts of the institution
as usual.

Capital grant (non-recurring).
(5) (1) Capital grants to an institution may be

given for construction or repair or re-
construction or improvement of the house
or building -on the basis of application
supported by plans and estimates approved
by the Assistant Engincer or Ezxecutive
Engineer of P.W.D. or Education Depart-
ment. The Managing Gommittee shall be
required to execuite a bond io the cffect
that ownership of the land and building or
houses for which the grants may be sanc-
tioned shall vest in the State Government
in the event such institution ccases to fune-
tion.

Special non-recurring grants for purchase
of library books and f{urniture including
repairing of furniture may be given to an




6.
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11

institution on consideration of application
in plain paper duly recommended by the
Inspecting Officer of the Department.

The management of an institution which in the
opinion ol the Inspector of Schools has not attained
a reasonable level of efficiency or has shown gross
irregudarities or indifference to educational interest
ol students or has not complied with any of the
conditions specified above may be given directives
to remove the defects, as may be specified by the
inspector of Schools, within three months of the
receipt  of the same or even earlier in case of
urgency. In case of default the Inspector of
Schools may recommend supersession of the
Managing-Commitlee of the institution after giving
it a chance to explain why it should not be superse-
ded. In such case, the management will be
informed in writing of the defects by the Inspector
of Schoois. On being satisfied on the basis of
report ol [he Inspector of Schools that sufficient
grounds exist, the Director of School Education
may appoint an Ad-hoc Commitiee or an Adminis-
trator to run the inslitution till such time as he
thinks fii or till & properly constituted Managing
Commitice takes over, and no legal action shall lie
against any action taken by the Director of School
iducation in accordance with these rules.

Il the DManaging Committee of an institution
ceases oy fuils to function properly for reasons like
mismanagement, growing unrest amongst students,
eachers and the public and disputes in the manage-
ment or. if the management being unable to run
the institetion due to firancial and other difficul-
tics, rezolves to hand over the  institution under
control of the Government and the Government
appoints an Ad-hoc Committee or Administrator
for runuing the Administration of the institution,
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hecessary grant-in-aid (recurring) may be given to
the institution in advance to cover entire salaries
and other emoluments of teachers and other staff,
after deducting probable income and subject to
final adjustment on the basis of audited statements
of accounts, for a period till a properly constituted

- Managing Committee takes over or till the institu-
tion is taken over by the Department.

Control and Appeal.

The following penaltics may, for good and suffi-
cient reasons and as  here-in-after provided, be
imposed on a teacher and other staffs employved in
ann institution. namely ;-

Minor Penaitieg -
1

{i} Censure : il
(it) Withholding of increments ot pay : g ¥
(iif) Withholding of promotion ;

(iv) Becovery from  pay of the whole or pari of
any pecuniary loss caused to the school by negli-
genee, fraud or misaphropriation of fees and funds
of the institution ;

Major Penalties :

{(v] Reduction to a lower stage in the lime seale,
{(vi) Compulsory retirement ;

{vii) Termination of service.

Explanation : —The following shall not be considered

as a penaity within the meaning of this
rule :—
(a) Stoppage at the efficiency bar on the ground of
unfitness to cross the bar.
i) Retirement of a teaching or non-teaching staff
i accordance  wiith the provisions relating to
his superannualion or retirement.




13

(¢) Replacement of an  ungualified teacher(s) or
other stafl {not approved by the Director of
School Education) by a gualified one.

(@) Discharge of a teaching or non-teaching staft

9 appointed in a short term officiating vacancy
i aused by grant of leave, suspension, ete.
Explanation :--The {ermination of the service ol a

-~
—

10.

11.

teaching or non-teaching staff who has
satisfactorily completed the period of
probation will be treated as a punish-
ment, uniess the necessity for the post
has ceased to-exist in the meanwhile.

Suspension :

The disciplinary authority of an institution may.
with the prior approval of the District Inspector
of Schools concerned, suspend a teacher or other
emplovee where disciptinary proceedings against
him are contemplated or are pending or where a
case against him in vespeet of any criminal offences
is under investigation or trial.  An order under
this rute may- be revoked by the authority which
made the order or by txe Director of School Educa-
tion.

Disciplinary Authorily :—

i1} The Disciplinary Authority in  respect of the
cmplovees  of an ‘metitution shall  consist of
(1} ihie Chairman of the Managing Committee of
the sehcol tith The Seeretary or Manager ol the
Maneging Committee and {in) a nominee of the
Dircetor of School Edneation, '

(8) The Dascipunacy Luthority may impose any of
the penalties speeified in Rule-8.

Procedure for imposing Minor penalties.
No order imposing any of the penalties specified
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(b)

14

in clauses (i) to (iv) of Rule-8 shall be passed
execept alter :—

the emplovee is  informed in writing of the
proposal to take action against him and of the
allegations on which it is proposed to be taken
and given an opportunity to make ANy represen-
tation he may wish to make,

such representation, if any, is taken into consi-
derstion by the Punishing Authority,
Procedure for imposing majo- penalties :—
No order imposing on a teaching or non-teach-
ing stafl any of the penalties shecified in clauses
(v} fo (vii) of rule-8 shall be passed except after
an enquiry, held as far as may be, in the manner
indicated belov :—-

The Disciplinary Authority shall frame definite
charges on the basis of the alicgations on which
the enquiry is proposed to be held. Such
charges together with a staterrent of the allega-
tions on which they are based shall be commu-
nicated in writing to the cmpiovee and he shall
be required to submit within cuch time, as may
be specified by the Dis siplinary Authority, but
not later than two weeks, a written statement of
his defenee and aiso to state whether he desires
to be heard in person.

On receipt of the written statemoent of defence
or if no such statement is received within the
time specified, the Disciplinny Authority may
itself’ enquire into such of the charges as are not
admitted or, if it considers it necessary to do,
appoint an Inquiring Officer Tor the purpose,
At the conclusion of the inquiry, the Enquiring
Authority shall prepare a report of the enquiry,
recerding its findings  on each of the charges
together with reasons therelore.

L3
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(d) The Disciplinary Authority shall consider the
record of the enquiry and record its findings on
cach charge. If the Disciplinary Authority is of
the opinion that any of the peialties specified
in clauses (v) to {vii) of rule-8 should be
imposed, it shall :—

(i} furnish to the employee a copy of the report
ol the Enquiring Authority and

(i) give him a notice stating the action proposed
to be taken in regarc to him and calling upon
him to submit within a specified time, not
éxceeding two weeks, such representation as he
may wish to make against the proposed action.
(iii) 021 receipt of the represeatation, if any,
made Oy the employe. as aforeseid, the Punish-
ing Authorily shall ¢ctermine what penalty,

if any, should be imposed on the employee and
pass appropriate order on the case.

Appeliate Tribunal :—

13. All appeals against orders of the Punishing
Authority will be he: rd by an Appeliate Tribu-
nal, consisting of the Director of School Ecuca-
tion as Chairman anc two non-oTicial mémoers,
namely, (i) a managcr of any other aided insti-
tution and (ii) a memoer of a teaching staff, both
to be rominated by the State Government. The
member of a teaching or non-teaching stal of
an Institution to  which the Jispute relates
shall not function as member of the Appcllate
Tribwaal when that case is heard.

Appecls -

14. (1) No appeal shall lic against any order of punish-
ment specified in clause (i) of Rule-8.

(2) An employec may make an appeal to the Appell-
ate Tribunal in respeet of penalties referred to
in clauses (ii) to (vii) of Rule-8,

P




16.

(8)

i

No appeal shall fie against the decision of tho
Appeliate Tribunal.

Period of limitaiion for appeals :- -

No appeal shall be  entertained unless it is
submitted within a pericit of thirty days Irom
the date on which the appellant receives a copy
of the order aposealed against :

Provided that the Appellate Tribunal may
entertain the appeal alter the expiry of the said
period, if it is satisfied that the appellant had
sufficient cause for not submitting the appeal
i time,

Consideration of appeads :-

In the case of an uppeal against an order impos-
ing any of the jenaities specified in clauses (i)
to (vii) of Rule-8, the Appellate Tribunal shall
consider

whether the procedure  preseribed in  these
rules  has been  complied  with, and, il not
whether such non-complinnce has  resulted in
denial of justice ;

whether the findings are justifisd ; or

whether the penalties imposed are  excessive,
adequate or inadequate ; and

Pass order -

(1) setting aside, reducing, confirming or enhan-
cing the penally ; or

(il} remitting the case to the authority which
imposed the penalty with such directions as it
may deem fit iu the circumstances of the case ;
Provided that -

no order imposing an enhanced penalty shall be
passed unless the Appellant is given an opportu-
nity of making any representation which he may
wish to make against such enbanced penalty.

".\'
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18.
19.
Fadd
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(b) The Appeliate Tribunal shall not impose any

cnhanced penalty which the authority, which
made the order appealed against, is not compe-
tent in the case to impose.

In case ol an appeal against any order imposing
penalty specified in clause (iii) of ruie-8, the
Appellate Tribunal shall consider all circums-
tances of the case and pass such orders as it
deems just and equitable.

Leave :—

For the purpose of granting leave and other
matters to the teachers and other stafl the Leave
Rules applicable to the teachers and other staff
of Government aided Primary & Seccondary
Schools in Tripura shall apply.

Power (¢ relax :—

Whether the Education Department of this
Government is satisfied that the operation of
any of these rules causes undue hardship of any
particular case, the Department may relax the
requirements of that rule to such an extent and
subject to such exceptions and conditions as it
may consider necessary for dealing with the casc
in a just and equitable manner.

Interpretation : —

Where any doubt arises as to the interpretation
of these rules, it shall be referred to the Govern-
ment in the Education Department for decision.

By order of the Governor,

Sd/- Illegible

Secretary to the
Government of Tripura.




